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Mr Speaker: The hon. Member 
wants to know whether they are be­
ing taken up next week or afterwards.

Shri B. R. Bhagat: Not in the next 
week.

Mr. Speaker; Bon. Members would 
like to know this. They feel that 
these are very urgent, and, therefore, 
they must be informed whether they 
are 'being taken up next week, not 
the next week, but the week after the 
next. They want to know about the 
programme aibout their being includ­
ed on tihe agenda, and they must be 
informed. When the Minister of 
Parliamentary Affairs comes, he 
should inform them of the programme.

Shri D. C. Sharma (Gurdaspur):
I had sent a calling-attention notice 
yesterday which related to a railway 
accident in which thrity-one persons 
were injured. May I know wihat the 
fate of that calling-attention notice 
is?
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Shri Hari Vishnu Kaxuath (Hoshan- 
iSadar): It is regrettable that Shri
to the fact------and you must also have
noted it—■— that Government have not 
brought forward, nor 'have they de­
clared their intention to bring forward 
according to your directive the 
quorum Bill or ra ther the anti-quorum 
Bill. I hope Government would be 
prepared to face the consequences.

Mr. Speaker: He had already given 
that warning.

Shri Hari Vishnu Kamath: I would 
like to repeat it.

Mr. Speaker: I have never answered 
sruch queries in the House.
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PERSONAL EXPLANATION BY A 
MEMBER

Shri Shiv Charan Gupta (Delphi 
Sadar): It is regretable that Shri
Kachhavaiya, the hon Member from 
Dewas made certain charges against 
me in the House on the 27th Novem­
ber 1963, while sipeaking on the 
Requisitioning and Acquisition of 
Immovable Property (Amendment) 
Bill, 1963. He threw overboard all 
decency in public life anid made insi­
nuations and malicious, false and base­
less dhargtes. SlhJri Kaicthha vanya ihias 
commented on my life-history. I am 
proud that I was a milk-vendor and I 
am still in that business, and the 
Congress and the people of Delhi 
raise*} me out of dust and gave me 
stature in public life.

His contemptuous reference to the 
rising of a common man like me in 
public life reflects his feudal outlook. 
The Congress party and Congressmen 
always take pleasure in seeing the 
people from the masses coming up in
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public life and thus creating confi­
dence in the system of democracy.

It is quite unfounded and baseless 
that I ever did any land business, 
purchased and sold land and thereby 
made profits. He stated that he could 
produce proofs, I challenge him to 
submit proofs and be ready to face 
the consequences for his failure to do 
so. It is again wrong and baseless 
that any land was ever sold through 
me. It is also baseless that any colony 
has been named in Delhi or ouitiside 
after my name. It is unfortunate that 
the >on. Member Shri Kachhavaiya 
should take recourse to character 
assassination, lower the standards of 
public conduct and degenerate public 
life.

In the circumstances, I would re­
quest you to ask the hon Member to 
withdraw his remarks.
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Shri Shiv Charan Gupta: I would 
request you to expunge those remarks,

Mr. Speaker: They cannot be ex­
punged. If they are wrong, there is 
a counter-statement now, and both 
would remain on the record.
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Shri A P. Jain (Tumkur): I sug­
gest that it can be referred to the 
Committee of Privileges.

12.26 hrs.

MOTION RE: REPORT ON MID­
TERM APPRAISAL OF THIRD FIVE 

YEAR PLAN
Mr. Speaker: The House will now

take up further consideration of the 
motion moved by Shri B. R. Bhagat 
on the report on the Mid-term Apprai­
sal of the Third Five Year Plan. 
Out of 15 hours allotted, 1 hour and 
35 minutes have already been taken 
up, and 13 hours and 25 minutes now 
remain.

Shri D. N. Tiwary who was in pos­
session of the House may continue his 
speech now.

Shri D. N. Tiwary (Gopalganj): 
Last evening, I was describing the 
condition of Bihar and its utter 
dependence on agriculture. The popu­
lation depending on agriculture in 
Bihar is nearly 86 per cent as com­
pared with the all-India average of 
70 per cent.

I had also referred to the discrimi­
natory treatment meted out to 
Bihar is in the Central undertakings. 
Then, I was interrupted by the hon. 
Minister of Steel, Mires and Heavy 
Engineering. For his iiirCGTmation I 
want to quote certain figures. In the 
Heavy Engineering Corporation, Ran­
chi, out of technical and engineering 
posts, only 406 are held by Biharis, 
and 1638 are held by non-Biharis. In 
Sindri too, out of 90 engineering posts 
only 6 are held by Biharis, and 89 
are held by others. In other posts 
alsô  the position of Biharis is not very 
good, if we compare the position with 
what exists in the S\ate undertakings 
established in other States. When you 
go to Madras or Calcutta or Bombay, 
you will hardly find *. single Bi'hari 
there . . .

Mr. Speaker: The hon. Member
should address me. I would request 
hon. Members to be careful that they 
do not address the Ministers directly.
We have had experience of two years 
in this new House also. Addressing 
the Chair is a wholesome procedure 
and that must be followed.


